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iIN THE CENTRAL ADMINISTRATIVE TRIBUNAL, IAIPUR BENCH,

I "JAIPUR :
% ' Date bfyorder:'igg,lO;ZQOl

OA Nc 536/2000

1. o -.Radha Raman s/o Shrl Babu. Lal at' present

worklng on the post of Qenlor Khalaql in 'ﬁhe'

-offlce Qf{»Chlefa_Works Manager - (WRS) , W/RIy;

Kota Divi;icnr Kota r/o»:Bapu Coléhy,' near

.3'A'-IRa11way qtat1>01"1,.Kct.a Jan+1on.

2. ‘Phoraim qlngh =/o Tula Ram at praeent werking on

‘.;he;.pcst ?f qenlc-r- Kha1a=1 .in the office of

Chief':'Woéké I Manager: (WRq) W/Rly, ‘Kota
‘D1v1=10n, KOtc r/o Loco Colony, Kota Junctlon.

3. f}_-,_:_To+a Ram s/o Shfl Roop S1ngh at preeent work:na

‘on'the poet of Senlor Khalosn .in the off:ce of

_'Chlef Worke Manaqer (WRQ) W/Rly, Kota Division,

Keta 'r/o_ Nanda Kante Wale Ka Makan, . Shasti

;CoIany, GaIl.No.ﬁ, Kota.:' _
| o “';.Appiicants‘ KI
. B :iyefsusi'_“ | -
- 1. . 'ﬁAionT af-fIndia thfoﬁgﬁ-\éha IGanéfal ?Managef, '
. ) o _
Weqtern Rallway, Churchagate,‘Mumbal./ |
2L5'1 - Th?_ Ch1ef Works_ Manager, Wagcn Repaif'°850§,
V'Western Raalway, Kota; . | u
3. . The , Deputyi 'Contrallér;» of: ~Stéres,‘.SWestern

| ' Railway, Kota.
1 : ' . S _
L . «+ Respondents .
Mr.. P.ViCalla, éqghsél for the appIiCanté

Mr. U.D.Sharma, counsel for respondents

" CORAM:

Hon'ble Mr. S;K.Agarwal, Judicial Member
IQonﬁble'Mro_A;P;Nagréth}”Administfative Membér,I
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oepartment ;i.eg Stores Department ‘We are not able to:

apprec:ate how the appllcants could be acgr1eved, ‘if thelr

1

=en10r1ty 1n theJr own cadre hae‘ remaxned 1ntact Ne

< _employee can force h1mself 1nto another cadre ‘and another

\'eenlorlty Lnlt. If cne- 1= keen to be absorbed in another

caore, the rule= prOVJde for maklng such 3. request "which

also entall that the employee mak:ng such a reouest has to:n

x

accept bottom sen1or1ty"1n the un1t in- wh1ch he des:res to

be accommodated , The,nlearned- counse] for the eppl:cant

'Stated that in- the parentf cadre *also ‘some \junlors have:

been promoted,;but he haS\not been able ‘te substantiate_

thls.by cit 1ng any Jn tance ‘or referr:ng to any senJOrJtV

~

o -
list or mak1ng any alleqed junlor as a party reepondent. N
I

:The- requirementﬁlof staff 1n any organlsat1on

‘keeps changlng because of var:ous reaqons llke changes in.

-+he work pattern, Jntroductlon of new tcchnolog1es or some_

partlcular act1v1ty becommn obsolete. In such a s1tuat10nL
1f the requlrement JS curta1led, the nettresult-is that;
l P -

some ‘of the employeee»-can be rendered surpluq to ~the

eme t
5 men Tge Government has evolved var ious =cheme= teo

Y
1

| . B

1 - -

_re- deploy he lstaff ~rendered surplus* in yonel unlt fo -

another un1t where the demano may be grow1ng or where the-

1

.?»vacanc1es may; be. aVallabley»even by 1mpart1ng necéssary

training, if-required On the razlways we understand the

system prov1des for evolv1ng =trateg1es for re- deployment

l

) of =taff ln consultatlon with the recognlsed vnions. There

could be varlous methods-of re- deployment llke the. =taff

rendered could be absorbed aga1nst vacancaes of--other-
;depaﬁtmept' and while doing so, they may be _g1ven full."
i - . P .

seni?rity ~on -the ground 'thatﬁ the -redeployment ig" on

|
|

7o
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,

JATPUR

Date cf order: % .10.2001

OA Nc.536/2000

1.

Radha Raman s/o Shri Babu Lal at present

working on the post of Senior Khalasi ‘in the

office éf. CHief._Works Manager - (WRS), W/Rly,

Kota . Division, -Kota r/o Bapu Cclony, near

‘Rajlway Station; Kota Junction.

Phoram Siﬁgh s/éATula Ram at present werking on
fhe pcst' of Senicr Khalasi in the office of
Chief Works Ménager (WRS), -~ W/Rly, Kots

Division, Kots r/o Lcco Coionyr Kota Juncticn..

. Tote Ram s/c Shri Roop Singh at present working

on the pest cf Senior Khalassi in the office of

_ Chief_Wbrks Manager (WRS) W/Rly, Kota Division,

Kcta r/o -Nende Kente Wele Ka Makan,. Shasti

Colony, Gali No.6, Kota.

"« «Applicants .
5 " Versus
Unicn of India through \the iGenéral Manager,
Western Railway};Churchagate, Mumbai. |
The Chief -Works .Manager, Wagcn Repair ghop,
Western Railwéy, Kot§;

The Deputy Controller of Stcres, . Western

Railway, Kcota.

~ .. Respondents

Mr. P.V.Calla, counsel for the applicants

Mr. U.D.Sharma, counsel for respondents

- CORAM:

Hon'ble Mr. S.K.Agarwal, Judicial Member

VHon'ble Mrv.A.P}Nagréth} Administrative Member
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 ORDER

~ Per Hon'ble Mr. A.P:.Nagrath, Administrative Member .

. _Rpplicants are Group 'D'" empJOYees of the

‘Bharatpur Depot under thé-Deputy‘Controller of Strces &and

were in the grade of Senior Khaiasi, By .order dated
29ﬁ11.1996 (Ann.A/ji théy.were ordered to be re-deplcyed
undé;rghe Chief Wcrkshopréhaéer.(WRS), Kota.:As per tﬁe
érder of"ré—deplcyment,  they'>&erel>t¢A,reta5n ‘theif
seniority jn>their criginéi/Stores_cadre, that-es &nd when
the.vacanciesrbecome'availabig in the stceores depértmgnt,
ﬁhe surplus empioyees willlbe adjuStedvagaihst'these..The'

applicants are aggrieﬁed "with ‘this order on the ground’

" "that they have. werked under Chief Workshop Manager.(WRS),
-Kota; ever since their re—deploymént and they mus£ be

_assjgned‘seniority in Chief Workshop Manager unit cnly.

Their plea #s that in that unit their jﬁnﬁors have been

promcted whereas . they have. been denied further

advancement.

2. ‘We have - perused the records inciuding the
averments in the OA, the reply cf the reSpohdents andé the

order of reé-~deployment. We héve‘nét been .sble tc discern’

anything from the order dated 19.11.1996,(Anh.R2/5) cf the

headquarters regarding re-deplecyment. of the stoff -erm

. Stores Depot,  Bharatpur tc Chief Wcrkshop Manager (WRS)

Kota and order dated 29.11.1996 (Ann.A3), ‘v&h‘iéh could be
coﬁs%rﬁed as infringing upon the rights of the applicaﬁts.
Undisputedly, thefépblicaﬁts beldng_ﬁérGrouﬁ‘Jﬁl'qédre of
Stores Depaftmenf;;They-wére.rehaéred surplus and were re-

deplb?ed' under Chief Workshop Manager ﬂWRS) Kota. The

" order of .re-deployment made it abundantly clear that tHey‘

will ccntinue teo retain their seniority in their parent-
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department i.e;A-Stbrés Dépértment.d'We are.inot_ able to
appreciéte;how‘the_éppliéants'COuid be aggrieved, if their
sehiority ~in ‘their own cadre has ‘Fémained intact. -No ,

erpleoyee can force himself intc another cadre and snother

‘seniority unit. If orie is keen ﬁo{be abscrbed in ancther

cadre, the rules provide for making sucH:a request which
alsq entail thet the émployee_makingﬁsuch a request has toi
acéept b;ttom seniority in_thé unit in which he desires fo
be 'agccmmadated; The‘ 1earned  ccdnsé1 ‘fdr the. app]icaﬁt
étated that 'in the _pafénti cadre als§ some ;jdniors have

been premeted, but he has- not - been -able te substantiate

thie by citing any instance or referring to any seniority

list or making any alleged junior as a party. respondent.

3. ‘ The requirement .- of sfaff in_ any organisaticn

keeps changing because of vericus reasons like changes in.

- the work”pattern, intrqductionAbf new technologies or some

I~

particular activity becdﬁmg.obséleﬁe. In such a situation,
if thé‘reqpi;ement is*curt%iled, thg.neﬁ-reéuit-is that.
some éf the employeéé -can beA fenderéd_ surplué' to.:the
BgSSéE%&SQ{ %Ee#%ﬁwérnﬁéﬁt has-éyoived various échemes te

N

re-depléy the =staff rendef;d' surplus in cne unit to

another unit where the demand-may be‘growing-or_where the-

- -vacancies may be . available; even by impsrting necessary

training, if‘reqﬁﬁfed{ Oﬁ the failways we unéerétand.the
systeﬁ provides- for evolying étréﬁegies fer ré—deployment
of staff fn.conéultatién with fhe rééognise@ unions. There
Could’be Yarioﬁs methodé bfvre—deplqyment iike‘the stéff
rendered could be abscrbed 'ééaiﬁét vacancies of other

Separtment and':Wﬁile  doing so, -théy 4méy be given full .

séniority on the ground that the redeployment is on

)
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. department where they have been rédeﬁloyed, but they ao
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administrative grcunds. In cuch @ S1tuat10n ‘also the ateps

are. taken to ensure that theose already 1p the cadre in.

whlch the surplus- starf‘=is‘_being-~abscr5éd,/‘are “not

’

'adversely.'affeqfed' in respect - cf - their promoticnal

rén@gfedsurplus»;may indicate . their - options for - béing-

absorbed: in ‘specified  work - aress and for ' such an

sbsorption they have to make a reqguest for change of cadre

and while,maging such a request, they esre required to give

. a declaraticn that in the event of their being absorbed in

thé cadré_ofltheir'choicey.they'will hﬁ%anm@ accept XglKe

bottem aehiority.- Such & request can be made cnly for

'.ebsor?tion in .fha ngrades ‘in whiéh, direct recruitment,

under the rules, is préVided_for}'Yet,an'anbther methed is

,by'émploying‘a group:dfistaff rendered surplus . en-block

against "the = vacancies and requirements  .of another

department,'_bht ~this group "centinves to ‘retain its

senlorlty in the parenf cadre frpm'where they have been

decl»ared surplus. ,bfor sq long. as they. are not adjusted

agz@inst- the vadanéiesA}in‘_their own, department, they

continue to -work - against the vacancies. of the..other

not acquire anyiright-tC'bejabsorbediiﬁ that department.

‘.

and to be placed in. the seniority unit of that  department

aé‘that;would‘adversely affect the rlghts‘of Ehé:staff

already in that departmeht.:-Radeplaymént",sarves a verY‘

1mportant publlc interest and'»in such a- ecenario the

1nterest of ‘the c'1'aff of *he rece1v1ng departmant and the

#

staff belng redeployed have to be reconc1led in such a

manner sc as not to dlsturb adversely any of ‘the groupc-

~ In Ithe .1nstant icasem_.tha surplus'_employges _have been

' procpech.. 'There .can be . another 'methcd where, the steff



- centinued  im the <sceniority 1list = of ~their —parent
Department. In such & situation there can- be no cause of
"grievance and we find this:_applicatioﬁ as having nc

feundaticn. The learned counsel for the respohdents

brbught to ocur notice orders dated 25.1.2001 (Ann.RZ/l)

 anG order dated 27.4.2001 (Ann.RZ/%)'byAwhich applicants

No. 1 and 2 have already been re-zdjusted in their parent

department. It is obvious ' that when further vacancy

becgmes~available,.applicant No.3 would alsc be similérly

adjusted. We also see from the records that applicant No.l
had submitted a request dated 31.10.1998 for his transfer
on long term basis under Chief Workshop Manager, Kota. BY

letter dated 30th March, 1999 (Ann.R2/8), the Chief

‘Workshop Manager ccmmunicated his willingness -to accept

A.the application on his own reqguest provided -he gives a
~declasration ‘of 'aCCeptihg bottom seniority in the

recruitment gfade. We find all these orders perfectly eas

per rules, which do not call for any interference of this.

Tribunal.

4. We, therefcre, dismise this OA ae having no’

RWAL). .

merits. No order as to costs,

/ S B
/ \/ ) ) . . . .
) f(/ "\,Wif\/b R T ’ ' . N ,“
(A.P.NAGRATH) B _ Lo (5.K.AG

Adm. Member ' _  Judl.Merber



